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Judgement

1. The Appellants have preferred this Letters Patent Appeal against the judgment
and order dated 29.2.1996 passed in C.W.]J.C. No. 7233 of 1995 whereby the
writ petition was dismissed.

2. The relevant facts of the case are that the Appellants were engaged on daily
wages. They were working for the last 5 to 10 years. They were displaced
persons. A notice u/s 25F of the Industrial Disputes Act was issued and after
complying the provision of Section 25F of the Act they were retrenched. They
challenged the said order in the writ petition bearing C.W.J.C. No. 7233 of 1995.
In the writ petition notices were issued to the Respondents and they filed counter
affidavit. After hearing the parties the writ petition was dismissed. The said order
has been impugned in this Letters Patent Appeal.

3. Learned Counsel for the Appellants contended that they were displaced
persons and as such they were engaged on daily wages. In the counter affidavit
the aforesaid fact has been denied and it has been stated that the Appellants
were not displaced persons. Nothing was brought on the record to show that
they were displaced persons and they were engaged pursuant to the government
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policy. The aforesaid aspect was also considered in the impugned judgment
under appeal and the contention of the Appellants was negatived. Learned
Counsel next contended that no notice was issued to the Appellants but from the
materials on record it appears that notice u/s 25F of the Act was issued to the
Appellants. After complying the required provisions, they were retrenched. In
fact, compensation as required was also paid and it was accepted by the
Appellants. Furthermore, it appears from the record that the stand of the
Respondents was that there war. no work and there was financial crisis and as
such they were retrenched after complying the provisions of Section 25F of the
Act. The aforesaid aspect was also considered and the writ petition was
dismissed. No other point was raised. Thus, on consideration as discussed above,
we find no merit in the Letters Patent Appeal. It is, accordingly, dismissed.
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